FORM A
PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency
Resolution Process for Corporate Persons) Regulations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF SUPHA PHARMACHEM LIMITED
(formerly REMEDIUM LIFECARE LIMITED)

RELEVANT PARTICULARS
1. | Name of corporate debtor SUPHA PHARMACHEM LIMITED
(formerly Remedium Lifecare Limited)
2. Date of incorporation of corporate debtor 19/02/1988

3. | Authority under which corporate debtor is | ROC Mumbai
incorporated / registered
4. | Corporate Identity No. / Limited Liability | L24100MH1988PLC343805
Identification No. of corporate debtor
5. Address of the registered office and principal | F81D, Express Zone Mall, A Wing Next to Patel
office (if any) of corporate debtor Vanika W. E. Highway, Goregaon (East),
Mumbai — 40006

Shifted from : Office No.9, K Raheja Prime, Marol
Industrial Estate, Behind Ravi Vihar Hotel,
Sagbaug Road, Marol, Andheri East, Marol Naka,
Mumbai, Mumbai - 400059.

6. | Insolvency commencement date in respect of
corporate debtor 17-03-2026

7. | Estimated date of closure of insolvency
resolution process 13-09-2026

8. | Name and registration number of the insolvency | Rajesh Jhunjhunwala
professional acting as interim resolution | Registration Number: IBBI/IPA-003/IP-N00457-
professional C01,/2017-2018/11102

9. | Address and e-mail of the interim resolution | A51, Aashit Chs, Azad Road, H B Gawde Marg,
professional, as registered with the Board Stanburg Estate, Juhu Koliwada, Mumbai,

Maharashtra - 400049.
jhunjhunwala.rajesh@gmail.com

10. | Address and e-mail to be wused for | A51, Aashit Chs, Azad Road, H B Gawde Marg,
correspondence with the interim resolution | Stanburg Estate, Juhu Koliwada, Mumbai City,

professional Maharashtra - 400049. Email-
spl.cirp@gmail.com
11. | Last date for submission of claims 31-03-2026

12. | Classes of creditors, if any, under clause (b) of | No Classes identified as yet
sub-section (6A) of section 21, ascertained by
the interim resolution professional
13. | Names of Insolvency Professionals identified to | Not identified as yet
act as Authorised Representative of creditors in
a class (Three names for each class)
14. (a) Relevant Forms and https:/ /ibbi.gov.in/home/downloads
(b) Details of authorized representatives Physical Address: NA

are available at:
Notice is hereby given that the National Company Law Tribunal has ordered the commencement of a
corporate insolvency resolution process of SUPHA PHARMACHEM LIMITED (formerly Remedium
Lifecare Limited) on 17-03-2025.
The creditors of SUPHA PHARMACHEM LIMITED (formerly Remedium Lifecare Limited), are
hereby called upon to submit their claims with proof on or before 31-03-2026 to the interim resolution
professional at the address mentioned against entry No. 10.
The financial creditors shall submit their claims with proof by electronic means only. All other creditors may
submit the claims with proof in person, by post or by electronic means.
Submission of false or misleading proofs of claim shall attract penalties.

-/ sd
Name and Signature of Interim Resolution Professional : RAJESH JHUNJHUNWALA
IBBI/IPA-003/IP-N00457-C01/2017-2018/11102

Date and Place : : 18-03-2026, Mumbai.



mailto:jhunjhunwala.rajesh@gmail.com
mailto:.cirp@gmail.com
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WWW.FINANCIALEXPRESS.COM

FINANCIAL EXPRESS

THURSDAY, MARCH 19, 2026

PRIVATE PLATFORMS MAY FACE TIGHTER COMPLIANCE

DPDP: Easier rules likely for govt depts

OJASVI GUPTA
New Delhi, March 18

GOVERNMENT MINISTRIES
AND departmentsare unlikely
to be classified as significant
data fiduciaries (SDFs) under
the Digital Personal Data Pro-
tection (DPDP) Act, signalling
a lighter compliance frame-
work for public authorities
even as stricter obligations are
expected to apply to large pri-
vate sector platforms, officials
aware of the discussions said.
Theindication emerged dur-
ing a meeting convened on
Wednesday by Secretary, min-
istry of electronics & IT (MeitY),
SKrishnan,with representatives
from multiple ministries and
government agencies to review
theimplementation of the data
protection framework.

Participants included offi-

Nazara to buy
2 Spanish
gaming firms
for $100 mn

DIVERSIFIED GAMING AND
sports media firm Nazara
Technologies on Wednesday
said its UK-based subsidiary
willacquire a 50% controlling
stake in Spanish social gaming
platforms Bluetile Gamesand
BestPlay Systems for $100.3
million (about ¥918 crore).

Of the total cash considera-
tion, $59.7 million (about
3546 crore) will be paid at the
first close,while the remaining
$40.6 million is payable
within six months of the first
close,thefirmsaidinaregula-
tory filing.

The transaction also inc-
ludes performance-linked
earn-outs estimated at $98.2
million, which are contingent
on the achievement of agreed
revenue and Ebitda targets for
calendar years 2027-2029
and payable between 2028
and 2030. —PTI

India uniquely
placed, says
Cognizant
chief Al exec

PROTECTING DATA

ministries
in India
unlikely
to be
classified
as
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If classified as SDF, extra obligations include:

B Appointinga | mConducting | B Implementing
Data Protection | regular stronger safeguards
Officer data audits and risk controls

cials from the ministries of = with the department of posts,
home affairs, mines, heavy department of pharmaceuti-

industries, and AYUSH, along

cals, the Defence Research and

Development Organisation,and
the department for promotion
ofindustryand internal trade.
According to sources, the
government does not, at this
stage,intend to notify its min-
istries or departments under
the SDF category despite the
scale of personal data handled
by these entities. Instead, the
designation is expected to be
applied primarily to large pri-
vate-sector entities such as
social media platforms,e-com-
merce marketplaces and tech-
nology service providers that
process significant volumes of
personal data.
UndertheAct,entities clas-
sified as SDFs are subject to
additional compliance
requirements, including the
appointment of data protec-
tion officers, periodic data

tion of enhanced safeguards.

The law allows the Centre to
notify such entities based on
factors suchasvolumeand sen-
sitivity of data processed, risks to
individuals’ rights and the
potentialimpact on sovereignty
and integrity.Officials,however,
indicated that the option of clas-
sifying government entities as
SDFsremainsopenand couldbe
exercised in specific cases if
required.

Discussions also touched
upon theallocation of responsi-
bility for data handling within
the government ecosystem.
Officials from the National
Informatics Centre indicated
that the organisation functions
largelyasadataprocessor,man-
aging infrastructure on behalf
of ministries rather than deter-
mining the purpose and means

audits and the implementa-

of processing.

w2 ABANS”

ABANS ENTERPRISES LIMITED

CiIN; L7441 20MH1885P LE03GE42
Riegd. Offica: 367370384, 3rd Floorn, 227, Manman Bhevsn, Backhay Reclamation
Mariman Point, Mumbai - 400 021
Tel Mo 022 - 6179 0000, Fa: 022 - 5179 00710
lign AhareEa 1565 1 | Website: werw abarsenterpnzas. com

Email; ¢o

2 ABANS’

ABANS FINANCIAL SERVICES LIMITED

(FORMERLY KNOWN AS ABANS HOLDINGS LIMITED)
CIN: L74900MH2009PLC231660
Regd. Office: 36, 37, 38A, Floor-3, Nariman Bhavan, Backbay Reclamation,
Nariman Point, Mumbai-400021.
Tel: +91 22 68170100 | Fax: 022 61790010
Email ID: compliance@abansfinserv.com | Website: www.abansfinserv.com
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Placa: Mumbai
Dabe: March 18, 2028

SPECIAL WINDOW FOR TRANSFER AND DEMATERIALISATION OF
PHYSICAL SECURITIES

he shareholdars of the Company ara heraby informead that the Secunitas and Exchange Baeard

of India (SEBI}, wide it Circular Mo, HOSEEASN1212026-MIRSD-PODUETEN 200 diied
Jdenuary 30, 2026, has provided a special window for lodgement of fransfer reguasts and
demaleialiisation Mdemal™} of physical securties wihsch wine Ssold | peechased prior fo Aprll Of

2019

he said special window shal remain opan for a-perod of 1 (one) wear Le. from Febrnsany 0F

P06 4o Febroary [, 2037 (both tays incusiva).
Sharghoiders ey flata e !'Gﬂl:l'nl'.'lr!-l,'nl:

The. special window shall alzo be applicatles in transfer requests which wome lodged earier
Bl weesres rejected! relurmed’ ol precessed do due B delicenciesin tha documenls o
glharwiss

Thia secuntas fransfemed pursuant o fhis special window shad be mandatory credibed 1o
tha trensieras arey In damat mde 2nd shall b ‘EI:E_IE"ST b3 a8 lock-n percd of 1 [ona) year
from tha datm of regesiration of transfer, Dunng the lock-in pericd. such secuntas cannol ba
transtermad’ lar-marked’ l:ll‘Elngﬂ ar olharssse encumbered:

Tha iransfaree shall be reguired 1o submit the: documents as detsiled in the aforesaid SEBA
Circular meluding the Original securily cerificatsia]

Shareholders hoiding physical securities af the Compam are aivised 1o take note al the abase
and ara requesied o contact the Compary’s Reglstrar and Share Transter Agent ("RTA" L&
Purva Sharegisiry [Indiah Pyl Lid Torany clardlication or sssistance in 1hs regand.

hie dealails of he Special 'Windoy, inclu@ng limelines and ather relévant nlorrabion, ars

avatilable on the wabsile of the Company af www, abansenbarprises.com and on the woebisibe(s)
of ther RTA & Stock Exchange whens lhe secuifies of the Company ane liled

For Abans Enterprises Limited

Sdi-

Mahiti Rath

{Company Secretary & Compliance Officar)
Membership No. AT2887

SPECIAL WINDOW FOR TRANSFER AND DEMATERIALISATION OF
PHYSICAL SECURITIES

The shareholders of the Company are hereby informed that the Securities and Exchange
Board of India (SEBI), vide its Circular No. HO/38/13/11(2)2026-MIRSD-POD/1/3750/2026
dated January 30, 2026, has provided a special window for lodgement of transfer requests
and dematerialisation (“demat”) of physical securities which were sold / purchased prior
to April 01, 2019.

The said special window shall remain open for a period of 1 (one) year i.e. from February
05, 2026 to February 04, 2027 (both days inclusive).

Shareholders may note the following:

1. The special window shall also be applicable to transfer requests which were lodged
earlier but were rejected/ returned/ not processed to due to deficiencies in the
documents or otherwise;

2. The securities transferred pursuant to this special window shall be mandatorily
credited to the transferee only in demat mode and shall be subject to a lock-in period
of 1 (one) year from the date of registration of transfer. During the lock-in period, such
securities cannot be transferred/ lien-marked/ pledged or otherwise encumbered;

3. The transferee shall be required to submit the documents as detailed in the aforesaid
SEBI Circular including the Original security certificate(s).

Shareholders holding physical securities of the Company are advised to take note of the
above and are requested to contact the Company’s Registrar and Share Transfer Agent
(“RTA”) i.e. Purva Sharegistry (India) Private Limited for any clarification or assistance
in this regard.

The details of the Special Window, including timelines and other relevant information, are
available on the website of the Company at www.abansfinserv.com and on the website(s)
of the RTA & Stock Exchange where the securities of the Company are listed.

For Abans Financial Services Limited
(Formerly known as Abans Holdings Limited)
Sd/-

Bhargavi Halapeti

(Company Secretary & Compliance Officer)
Membership No. A23955

Place: Mumbai
Date: March 18, 2026

(Under Requlation & of the Insolvency and Bankrupicy Board of India
{Insolvency Resofution Process for Corporate Persons) Regulations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF SUPHA

PHARMACHEM LIMITED (formerly REMEDIUM LIFECARE LIMITED)

RELEVANT PARTICULARS

1. Mame of corporate deblar

SUPHA PHARMACHEM LIMITED [formerly
Remedium Lifecare Limited)

2. [Date of incorparaton of corporate dabéor | 19002 1984
1 Apdhondy under which corparala deblor is |ROC Mumibai
incorporated | registared
4 \Carporate Identity Mo, / Liméted Liability | L2490084H198BPLC 343805

5 hidress of the regisbered office @

_{idendfication No, of corporate deblor

F81D, Exprass Zona Mal, A Wing Next to
Patel Varika W, E. Highway, Goragaon
[Easl), Mumia — 40008

Shifted from - Ofica Mo.8, K RaheE Prime,
Mared Indusinal Estase. Behing Rayi YWiher
Hedel, Sagbaug Foad, Maral, Andhed Easl,

prmcipal affice (I 3rmy) of corporsie
dedbor

& DrLat Pathlabe

L—-—— ————
Dr. Lal PathLabs Limited

Corporate Identification Number: L 7488901 1995PLCOS5EE
Registered Office: Block E, Sector-18, Rohini, New Dealhj -110365
Corporate Office: 127 Floor, Tower B, SAS Tower, Medicity,
Sechor-38, Gurugram -12200%, Haryana
Tal: +91 - 124 - 3D16500; Fax:+91 - 124 — 4234468

Website: www lalpathiabs com: E-mail: ce@lalpathlsbs.com

S SHANTHI
Bengaluru, March 18

EARLY PRIVATE EQUITY firm
Playbook Partners said it will
continue to prioritise valuation
discipline even as it looks to
close 5-7 investments in FY26,
focusing on consumer-facing
businesses and technology-led
disruptors.

The firm,launched in 2024,
operates in the post-venture
capital, pre-control buyout
space and targets companies
with over $25 million in rev-
enue, improving profitability
and a clear three-to-five-year
path to public markets.

“We remain cautious about
valuation discipline, particularly
in aggressively priced private
rounds or fully priced secon-
darieswithoutadequateliquid-

A

SOLAR

TOGETHER WE SHINE

COMPANIES | 5

itydiscount,”Founderand Man-
aging Partner Vikas Choudhury
told FE.“Capital preservation is
as important as capital deploy-
ment, he said.

Playbook typically builds a
concentrated portfolioof12-14
firms over its core investment
period, translatingintoabout 5-
6 deals annually during active
deployment. It expects to re-
mainwithin thatrange overthe
current and next financial year.

So far, the firm has backed
companies such as Renee Cos-
metics, Capillary Technologies
and EverBrands. Its investment
strategy centres on two themes:
India’s consumptionand distri-
bution story, and technology-
led disruption with global po-
tential.

On the consumption side,
Choudhury said rising incomes

‘Playbook Partners eyes
5-7 dealsin FY26

and shifting preferencesamong
younger consumers are driving
demand for new-age and pre-
mium brands. “We see strong
opportunities in omnichannel
brands and scaled consumer
platforms combining brand,
data and operating discipline,’
he said. The second focus area
includes software, artificial
intelligence, deeptech and
cleantech businessesbuilt using
Indian talent but serving global
enterprises. “This disruption
could even be global,”he added.

The firm typically invests
$10-20 million per companyvia
amix of primaryand secondary
transactions,and may combine
fund capital with co-invest-
ments. It seeks meaningful
minority stakes without pursu-
ing control. “We like to be rele-
vant,but not intrusive,” he said.

INSOLATION ENERGY LTD.

ONE OF INDIA'S LEADING SOLAR PANEL MANUFACTURERS

Registered office: : C-02, New Aatish Market Extension, Mansarovar, Jaipur - 302020 (Raj.)
CIN: L40104RI2015PLCOAEA45 | Phone: +91 - 141 - 2996001, 2996002
E-mail: cs@insolationenergy.in, Website: www.insolationenergy.in

POSTAL BALLOT NOTICE

[Pursuant to Section 108 and 110 of The Companies Act, 2013, read with Rule
20 and 22 of the Companies (Management and Administration) Rules, 2014]

MMembers are hereby informed that pursuant to provisions of Section 108 and Section 110 and other applicabie provisions, if
any, of the Companies Act, 20013 {"the Act”}, read together with Rule 20 and Rule 22 of the Companies {Managemsnt and
Adminlstrablon) Rules, 2014 {"the Rulss"), Regulation 44 of the SEBI {Listing Obligations and Disclosure Reguirements)
Regulations, 2015 SEBI Listing Regulations”), Secretarial Standards issued by the Institute of Company Secretaries of India on
General Meetings ("55-2" band the relaxations and darifications isswed by Ministry of Corporate Affairs; |'WCA') vide General
Circufar Mo. 14,2020 dated April 8, 2020, 17/2020 dated April 13, 2020, 22/2020 dated June 15, 2020, 3372020 dated
Septernber 28, 2020, 392020 dated Decamber 31, 2020, 10/2021 dated June 23, 2021, 20/2021 dated Decermnber &, 2021,
372022 daved May 5, 2022, 11/2022 dated December 28, 2022, 092023 dated September 25, 2023, 0972024 dated
Septernber 15, 2024 and 03,/2025 dated September 22, 2025 issued by the Minstry of Corporate Affairs (*MEA Circulars” | and
pursuant to other applicable laws and regulations, the resolution as set out in the Mobce of Postal Ballot dated 12th February,
20261s proposed to be passed by way of postal baflot through remote e-vobing process anly by the Members of the Company.

The Company hat completed dispateh of the Motice af Postal Ballot alang with the Explanatosy Stitement on Wednesdng,
13th March, 2026 through electronic mode to the members at their e-mall address as registered with the Depository
Participants or the Registrar and Share Transfer &gent {RTA} viz. Bigshare Services Pyt, Ltd. and whose name-appears in the
Register of Members/ Record of Depositories as on cutoff date i.e. Friday, 13th March, 2026, The sald notice of Postal Ballot'is
also avallable on the Company®s website at www insolattonenaengy. in, websites of the Stock Exchanges, that is, BSE Lirmited and
Matianal Stock Exchange of India Limited at www. bseindia.com and www nseindia.com respectively, and on the website of
MEOL at www.evoting.nsdl.com. & person who is not @ member as on cut-off date should treat this Postal Ballot Notice for

information purpose only

The Board of Birectors (the "Board”™ | has appolnted Me, Akshit Kumar langid, Practicing Company Secretary (FC5 11285, CF Ne.,
16300} partrer of B, Pinchaa & Co., Jaipur as the Scrutinizer for conducting the Postal Ballot through remate o= Voling
process in a fair and transparent manner, The Company has engaged the services of Naticnal Securities Depository Limited
(‘MSELY) for the purpose of providing remote e-Voting facility to all its members. The necessary instroctions for remote e-
Vaoting has been set out in the Motice dated 12th February, 2026,

Incase of shareholders who have not registered their email address, iEis likely to state that in terms of the MCA Circulars, the
Company will send Postal Ballot Notice in electronic form only and hard copy of Postal Ballot Notice along with Postal Ballot
Forms and pre-paid business envelope will not be -sent to the shareholders for this Postal Ballot: Accordingly, the
communication of the assent or dissent of the members would take place through the remote e-voting system onby, Therefare,
thiose sharehalders who have not yet registered their email address are requeésted to get their emall addresses reglstensd or
contact RTA wir Bigshare Services Pyl Ltd, an email id ivote@bigshareonling.com or to the company on email id ie,

cz(@insolationenargy.in

Thevoting perigd, through remote e-voating, commences at C2:00 8, M. (15T} on Thuraday, 19th March, 2006 &nd ends at 05:00
P, [15T], en Friday, 170h April, 2006, The e-Voting module shall be disabled by the NSDL for e-Vating thereafter, any vobing
done by the member bevond the said date will not be valid and shall not be allowed beyond the said date, The voting right of
the members shall be in proportion to their shares in the paid-up equity share capital of the company as on the cutoff date.
Cncewvote on aresalution is cast by the member, hefshe challnot be allowed to change it subsequently or cast vote again,

hembers holding shares In physkcal mode are reguested to update their email addresses with the Compamy's RTA 3l
ivete@bigshareonline.com. Further, Members holding shares as on the Cut-off date and who have not received postal ballot
notice may appiytothe company and obtain a duplicate thereot.

Incase you hawve any queries or issues regarding e-Vating, you may referthe Frequently Asked Questions [ "FACS " and &-Yobing
rmanual meailatle at www evating nsdl com, under help section or write an emall te helpdesk, evabing @ osdl eom or contacl
the company at C-02, New Aatish Market Extension, Mansarovar, Jaipur - 302020, (Rajasthan) India telephone no: +31-141-
2996001, E-mail- csi@insolativnenergy.in Contact Person: M. Kitesh Sharma, Company Secretary & Compliance Officer. The
results of voting by Postal Ballot will be declared & announced by the Chalrman or any other person authorised by him within
thie statutory fme lmit and will also be informed to the Stock Exchanges whers the Company's egubty shares are listed and

NOTICE FOR THE ATTENTION TO EQUITY SHAREHOLDERS
OF THE COMPANY

Transfer of Equity Shares to Investor Education and Protection Fund {IEPF)

shall alse be displayed anthe Campany's website along with the Scrutinlzer's Report,

PRESS TRUST OF INDIA i TR A e, T ey~ R Notics is hareby given to those Shareholders who have not claimedienchased their By the order of Board of Directors
New Delhi, March 18 laji o :;gﬁ;ﬂ:‘:;‘ﬁ'.,ﬂ;; . T dividand sinca Financial Year 201819 {Final Dividend) and the same has remained For Insolation Energy Limited
7. |Estimated dats of dosura of insolvency unclaimed and unpald for 8 period of seven consesulive years it Sdj-
. . il \ ; ; tesh Sharma

INDIA HAS A “unique” position resolulion process 13-09-2026 In terms of the provisions of Section 124(8) of the Companies Act, 2013 read with

Place ; Jaipur
Date : 18" March, 2026

Company Secretary & Compliance Officer

. Mame and megistraticn number of the
ICS1 M. No. ABET02

Insotvency professional acting a5 mtenm
fresolution professionad WHOA5T-C0 201 T-201 B 1102

Address and e-mail of the interm A5, Aashit Che, Azad Road, H B Gawds
resolulion prafessicnal, as regetered with |Marg, Stanburg Estale, Jubw Kollwasda,
tha Baand Wumbal, Maharashira - 200043
jhurininweta.reashi@ omail com

A5, Azshit Che, bzad Foad, H B Gawds
Marg, Sienburg Estate, Juhu Koliwads
Murmbal City, Maharashira = 400049, Email

Rajesh Jhunjhurmeala

inAlenablementduetoitsdeep Regisiratin Numbar: [BELTPA-DOIP-

technology foundation and
large pool of peoplewho under-
stand digital systems and pro-
cesses,according to Babak Hod-
jat,Chief Al Officerat Cognizant. 0.

Hodjat said that while Al

IEPF Authonty (Accounting, Awdit, Transfer and Refund) Rules, 2016 as amended
from lime o time (IEPF Rules), tha Equity Shares in respact of which dividend hava
remamed unclaimed by the Shareholdars for seven consecutive years, are mandated
1o ba transfarred by the Company o the demat account of the [EPF Authonty estab-
fished by the Central Government, Acoordingly, the Equity Shares of all Shareholders
who e not claimed their dividend since Financial Year 201 8-18 (Final Dividend) are
kable o be iransfemred lo IEPF

In this ragard, individual notice(s)/ letlers) have been sanl lo the concemed Share-

L

Clean Max Envire Energy Solutions Limited
[farmerly known as Clean Max Enviro Energy Solidions Private Limited)
CIH: LA30aoMHZ0BPLC208425
Hopstared and Head Ofhca Address: dth Floar, The inbarnabonnl, 16 Maharshl Kareg Hoad, New Marine Lines Cnoss Road Mool, Chundhgale
Mumbai £00 020 | Tefephono: +81 22 6252 0000 | Emad id info@cleenmar.com | Wobsita; weew.clopnmad.com

Lle ;:=|'H"|-':1K'

\Address and e-mail 1o ba used far
‘carrespondanne with e indarim
resolufion professions

j[OOlS are 1ncreasmgly generat- ; Wmiir.mm holder(s) through speed post at their katest address(es) available with the Compa- Extract of unavdited consolidated financial resulis for the guarter and nine months ended 31* Decamber, 2025 _
1ng mogean_dmorecodes,dev.el- 112 Ef“'li""f‘] Df'f’z_tr'"ss_‘[”" "]_Hli't']":‘fﬁ, “'1";'3'3['35_%“ T nyiDepasitories and the datails of such Shareholden(s) are being displayed on the fhet Fia. Milior)
operswill stillbe needed tobuild ‘Eﬁﬂlit_:fm::fﬁ;f"g;:'ru;;‘f“*'} \aSSES Jentied s ye website of the Company at www lalpathlabs com, All concemed Sharsholders are g s mrier .'*“'“ﬂ' Wins moxie E’"’I“-“ Your E'I‘d“d
modular systems and evaluate inaci e i hilica nereby again requesied fo claim their unciaimed dividend amountiz) an or befors May No. i 30 1" 1 3 i
. JABCEHARLIELT [Ty T MR WL R ] B ; : Fak : December, |Seplember, |[December, [Dacember, | December, | March,
the quality of outputs produced professional 31, 2026 by making an application to the Company andior s Registrar and Share 2025 | 2028 2024 2025 2024 | 2025
bYAI.“SO this is not going to go 13 ’-'vllan':nEr:-'n. Gf1T5ﬂUEﬂE;f-FrDFE55-ﬂn3|5 hot identhed Bs yel Transfar Agent (RTA) e MUFG .|-l'||jﬂ'|E‘.' I.I'I-Ij.iﬂ Private Limétad. Any claim mace afier the §Unaudited)|{Unaudited) {Unandited) [[Unaudited)| (Unaudited)| |Audited)
to waste...A coder using Al is ;:;L':uﬂnl‘_’lm if';rtj:ﬁ:ﬂ’a s aloresaid date shall not be considared valid and will not be taken on record 1| Total income Fom Operaions 1fE282] 558106| 405360| 14.35627] 1115205 1610342
gOil’lg to bewell ahead of a non- {Three namas for each dass) Please nole thal no claim shall lie against the Company or its RTA n raspect of indi- 2 | Mt Profit for the pariod (before Tex and Exceptional ilems) 64.31 426.34) (165.30)]  SOT26) 33542 SO7.A7 |
coder using Al he said 14. [(a) Relevant Forms and hilps:iiibbi o inhameddowninads vidual amount, shares and other henefits accruing thereon, so transfermed! proposed 3| Het Proff for the peiod before S (afier Excaptional inms) Ba1] 8c08) (FeoaCh] SOram) adbda]  RWRAT
Artificial ’Intelligence is {t) Dietaits of authorized rapresentatives - | Physical Address: N.A to be transferred to the IEPF. The Shareholders can however, claim thelr unclaimed 4 et ot v Wiy P niie T ey cheopiria ) chicti] O L L S
i fessi : S dividend|s} and share(s), if any already translemed to the IEPF by following procedure : Tm-:dal {after tax} a,.“i Ethes I:aqr;relw” o mmellm Jﬁfﬁ? 2 giva?]  soaral  (355B8)| 150447 (20838 21900
empowel'lng more profession- Matice is hereby given that the National Company Law Tribung hes orderad fhe commencement stipulated in the IEPF Rulas, : L L s L b — :
als across fields, even though ol & corparales insolvency ragalulion pracess of SUPHA PHARMACHEM LIMITED (formedy } AT G | Paid up Equity Share Capial 102 83 101 4 5072 102 83 S0.72 5072
core tech expertise remains Femadium Lifecane Limited) on 17-03-2025 For further informatondclarification on the subject matter, you may contact the un- 7| Other Equdy [Reservos) 2708406| 2666521 23,866.71| 27 084.08| 2386671 2556408
luable.H d'p beli The craditors of SUPHA PHARMACHEM LIMITED {formery Remedium Lifecare Limiled), are dersigned by sending an e-mail at ca@lalpathlabs com o reach oul 1o our RTA, Mis 8 | Nat worlh 27,186 91| 26666.65) 2391743 2710691 23.99743] 2545439
valuable, Hodjat believes. heety called upen 1o submd their claims wih proof on or before 31-03-2028 1o the interim || [ MUFG Intime India Privatie Limited at Noble Heights, 15t Floor, Piot NH-2, C-1, Black, 9| Outstanding Debl 114,326 3111.01,214.90) 70.076.3 11,34 J26.41) 70,079.33] 79,736.98
The recent India Al Irnpact resnlu':i:n:rnfess:una’-al:l'ﬂ address menbonsd agairslerLWMn. 1d : L S0 near Savin Markel Janakour New Delbi- 110058, Tal: 01141410582 E-mail: 10 § Debt Eguby Rate {In imes) 318 294 252 314 232 AN
Summit, held in New Delhi, ll‘;?gfﬂ'sLﬂﬁ;ﬂﬂim inow S ms Wil proo} by @iecTanc means oniy. A3 0e || | st shares@in.mofs. mut.com YE LSRN Lo S e e -
howed the extent to which the | || &= y Sbemi s with proofn person, By post or by elaciror o 1, Basic In Rs | 270 240 0.2 381 081 288
S R, o Submission of false or misleading proafs of claim:shall atlract panalties, For Or. Lal PathLabs Limited 2. Chluled (in A3 768 7 41 0% 75 050 179
country is prioritising artificial _ _ _ Sd- Sell- 12 | Dabentur Rodemphon Resarve o0000| 58ap0| 50000 ooog0o| 5000|0600
intelligence. Name and Signature of '““"mnijgn“:;uﬁﬁﬁmm Place: Gurugram Vinay Gujral 13 | Dobl Seryice Gavarago Rabio (in bres) 116 119 0.5 1,06 059 104
“Indi i iti Dabe: harch 18, 2025 Company Secretary & Compliance Officer 14 | Inlerest Service C Rato {In tmes K 214 152 181 184 164
India hasa unique position IBBUIPA-003P-NOD4ST-CI/2017-2018/11102 Pavyecieen = Lomp (R SE L ags e I e

Date and Place: 18-03-2026, Mumial,

because they have a starting Extract of unaudited standalone financial resulls for the quarter and ning monthes onded 31° December, 2025
point that is ahead of everyone 7 R\ fin Rs. Mition)

else. Because you have a tech- 3 Particulars — Q“H:;.: it = HI::ﬂm"th ’::Td “::E_Tdu
[S)a‘ill‘:j}" populalt.ic(;n anddyouh?r}el al Decomber, | Seplember, (Decembar, [Decembaor, | December, | March,
uilding on solid groundswhic d : g W 2028 2025 2024 2028 2024 2028
snemingaoniton || gaudiumi IV | GAUBTM IVEAND WOMENFERLIBLIMITED 4 | | e e T W T BT
andthatiSWhatiSgOingtOdrive @ i'i'EI'II'l_g atherhoo Feams ormeriy known as Gauaium an omen Hea rivate Limite : L ;2 d
§ ) 2 | el Prali far the parcd (bakore Tax and Exceptionsl ilorms) asTam] dqere4] 142025] 850372 251494] 389158
Al enablement,’he said. Regd. Office: B1/51, Janakpuri, West Delhi, New Delhi, India-110058 3| Wl Pralk Jor the poriod bofora tax {ihar Excopbional llorms) 357282 318704 1423.25| B603.72| 281494] 389156
People who understand sys- Telephone: 011-48858585, Email: compliance@gaudiumivfcentre.com, Website: www.gaudiumivfcentre.com 4| Mot Probt for tho period ater tax (afler Excapbianal loms) 2702780 230032] 104354 6420550 184401] 268131
tems, processes and applica- CIN: US5100DL2015PLC278296 5 | Total Camprehensivo Income for o paricd [Comprising Proft for the
tionswi]lplayakeyrole inbuild- poricd (afor fx) ond Othor Comprohensive Incoma (ofer fax}] 2I0270 23B458) 104366) 64288 184433 208047
. . 6 | Paid up Equity Shar Caplal 10283 101 44 sarz] 10283 B0 72 812
ing Al §ystems anfi accele.ratlng STATEMENT OF UNAUDITED FINANCIAL RESULTS (STANDALONE & CONSOLIDATED) FOR THE 7| Oor Equy [Rosarves] 40567 28] 3781001| 32686.60 40,567 26| 32.60069] 33944 04
adoption across industries, he THIRD QUARTER AND NINE MONTHS ENDED DECEMBER 31, 2025 OF FINANCIAL YEAR 2025-26 8| Nal worth 40.670.11| 37,012.08| 32.73761| 4067011 32,737.61] 33,9805
said adding “so I do think thisis : _ _ 1 | Outstandng Dot 24,34086] 10.00048] 1336754 24 340 65] 13,367 54] 1538572
aunique position”, The Board of Directors at its meeting held on March 18, 2026, approved the 10 | Dbt Equly Ritio {In lmas) 0.60 0.50 041 0.80 0.41 (XL
Citing India’s deep knowl- Unaudited Financial Results of the Company (“Financial Results”), for the The Financial Results 11 | Eamings Per Sharo (of Ro. 1/-cach)
dee b d rich cul £ Third Quarter and Nine Months ended December 31, 2025 of financial year can also be accessed b N g i 2044] 2156 10.67 Ei21) 1036] 3081
edge base and rich culture o . ) S : y 2 Diuled (in Rs) W8] 2270 10,69 8222 070 2987
entrepreneurship, Hodjat 2025-26, both on Standalone & Consolidated basis. The Financial Results along with the scanning the QR code 77 [ Dabeniuro Fodengion Fisserve T Y Y Y YT T
termed it a strong start. Limited Review Report (Standalone & Consolidated), are available on the Company’s given below: 13 | Dobl Service Coverage Rabo (in mee) 587 275 3.13 331 3 36 178
website at www.gaudiumivfcentre.com and on the websites of Stock Exchanges i.e. 14 | Inlorost Servce Coverage Rato {in smos| T.I7 Ba7 531 7.41 187 a7

Nolen,
| Tha Board of Direclors of lha Company al B meeting held on 17* March 2020, spproved standalong and consolidolad imaufad fnancial rosulls
L = for tho quakar and ning mopihe anded 31" Docembar 2025
By the order of the Board A " . 1 Z1 Tha abowa i an axirect of e consolidaledistandalonn firanciol reslls for he quarer snd ning maniws ended Jiel Decembes, 2025 The lull lermal
For GAUDIUM IVF AND WOMEN HEALTH LIMITED

al the conscidaied'siandalons financial resulls have boen Rled with the siock exchanges under Regulatian 33 and 52 of the SEBI (Lisling Obligebans
) ) o ard Qisclosuna Requimaonts) Regulations, 2015 a5 amendad and & available on the wobsie of the Company (hllps fwaw cloanmax.comi
(Formerly known as Gaudium IVF and Women Health Private Limited)
Sd/- 3

ahu raadder-nformationd analyet. nyvestar- cammunication), BSE Limdod [www baaindia oam) ond Masonal Stock Exchonge of Inda Ltd
Dr. Manika Khanna

{wivww nssain i, coen |
Far tha olhar bne ilems ralerred In regulaBon B2(4) of the Listing Regulatans, parinen disclosisnas heve boen mada ba the BSE Limiled
Chairperson and Managing Director
DIN: 07090907

Mational Stock Exchornge of India Lid. and cam be pocessed an the URL {www beoindia com), (ww msaindia com) and on ho wobsia of ho
Note: The above information is in accordance with Regulation 33 read with Regulation 47(1)

BSE Limited and National Stock Exchange of India Limited at www.bseindia.com and
www.nseindia.com, respectively.

SYNISE | E-Auction

Lot T R = TR Sy e

Auction Date-24-03-26
Sale of Excavator

(Burnt Condition),
Model No.-R210,
Make-HYUNDAI

Location -Bacheli C.G
nection Date 19 to 23-03-2026

Campony (hpa et coanmay comd)

Date: March 18, 2026

Place: New Delhi For and on behalf of the Board of Direciors of

Chann Mak Enviro Enargy Solidlons Limiled
(Formarly known as Clean Max Envire Energy Solutions Privade Limited)

Ciantact . . . . . . . sl

of the SEBI (Listing Obligations and Disclosure Requirements) Regulation 2015. Kudde
Hemchand - 9835909933 (Listing Obilg d ) Reg e i dns
hemchandk@synise.com | www.synise.com Date: 16* March, 2026 DIN: 02683041

epaper.financiaiexpress.curr‘. .
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Market Maker Non -
Reservation

Portiol

Particulars
of the Offer

exceeding the size of the size of the net
the Net offer, subject to

applicable limits.

Institutional
Investors/Bidders

Maximum 91,200 Equity Such number of Equity Such number of Equity
Application Shares of face Shares in multiples of Shares in multiples of 1200
Size value 10/- each 1200 Equity Shares not | Equity Shares not exceeding

(excluding the QIB portion),
subject to limits as applicable
to the Bidder.

Individual Investors/
Bidders

Such number of Equity
Shares in multiples of
1200 Equity Shares so
that the Bid Amount 2 lots
(which shall be above
200,000).

offer

Place: Mumbai, Maharashtra
Date: March 19, 2026

has filed the Red Herring Prospectus with Registrar of Companies, Mumbai on March 18,

should not rely on the Red Herring Prospectus for making any investment decision.

For HIGHNESS MICROELECTRONICS LIMITED
On Behalf of the Board of Directors

(Company Secretary & Compliance Officer)

Highness Microelectronics Limited, is proposing, subject to applicable statutory and regulatory requirements, receipt of
requisite approvals, market conditions and other considerations, to undertake an initial public offering of its Equity Shares and

Offer at www.fintellectualadvisors.com, website of company at www.highnessmicro.com and website of BSE i.e. https:/www.
bsesme.com, respectively. Investors should note that investment in equity shares involves a high degree of risk and for details
relating to the same, see section titled “Risk Factors” beginning on page 28 of the Red Herring Prospectus. Potential investors

The Equity Shares offered in the Offer have not been and will not be registered under the U.S. Securities Act of 1933, as
amended (the “Securities Act”) or any state securities laws in the United States, and unless so registered, may not be offered
or sold within the United States except pursuant to an exemption from, or in a transaction not subject to, the registration
requirements of the Securities Act and any applicable U.S. state securities laws. There will be no public offering in the United
States and the securities being offered in this announcement are not being offered or sold in the United States

Sd/-
Mrs. Preeti Paresh Rathi

2026, website of lead managers to the
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Contact Person : Executive Engineer/ Dy. Executive Engineer (O) & Mob No. 9920082425/
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aforesaid website.

problems.

2. Tender documents can be downloaded by online from aforesaid website.
3. Eligible contractor agencies should submit their bid well in advance instead of waiting till last
date. MSETCL will not be responsible for non-submission of Bid due to any website related

1. Relevant portions of the Tender which the tenderers have to fill online would be available on
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